ACT No. XVII o

1930.

[PAssED BY THE Iwpman LRGISLATURE. |

¢

(Recetved the assent of the Gm;ernm’ General on the "4th
- ~ Ap’ml

1930. )

i

An Act further to amend the Indian Tariff Act, 1894.
JHEREAS it is expe(hent further to amend the - Tndian

cotton piece:
perioed- the- 'pl;

: competltlon in - cotton

for .

T@érlff Act, 1894, in ordeg-to protect the cotton textile
in Br1t1§11 India ifi &respect of the manufacture of

: and in order to continues
‘cﬁon »a,heady given to_that industry against
arp “produced under industrial condi-

a  further

tions’ which, enablé -such yarn-to be produced at a cost below
“that at which it can be ploduced in British India; IL is hereby

. enacted as follows:—

1. This Act may be called the
(Proteotlon) Act, 1930.

2. (1)

‘be inserted, name}y -—

“YARNS AND TEXTILE FABRICS

156A COTTbN PIECE-GOODS (other than fents of not
more than nine yards in length)—

(a) plain grey, that is, not bloached or

- dyed in the piocce, if imported in pieces
which  either are without woven head-
ings or contain any length of more than
nine yards which is not divided by
-transverse woven headings—

(i) of British manufacture .

' (i) not of British manufacture

(b) others—

(i) of British manufacture .

{ii) not of British manufaecture . .

Z’m'ce I-anna or 13d.} ST

Ad valorem

Ad valorem

Ad valorem

Ad valorem

Cotton Textile Industry

Short title,

fter Ttem No. 156 of the ‘oecand Schedule o the _
Indian Tariff Act; 1894, the following headmg and Ttem shall 4. qwent of

tlie Becond
Scheduls, Act
V111 of 1804,

15 per cent.
or 34 annas
per pound,
whiehover
is higler,

20 per oent,
or #% annas
per pound,
whichever
is higher.

10 per cent. - -

20 per oent.”
" (2) The -

1




Amendment
of the Second
Schedule, Acth

“VIIT of 1894.

Cotton Teatele Yﬁd@stry (Protection). [TACT xvir or 1930.

(2) The éme'n”dment' made by ’ééﬁb;s\eetion‘ “(‘1)"51’143,11‘ have
offect only up (v the 31st day of March, 1933.

-(8) The words- ‘‘ or 3% annas per pound, whichever is
‘higher appealmg, Phethe fourth column of Ttem No. 156A
of the safd Second Schedule, as inserted by subsgection (),
shall not have efect until sweh date as the Goverfiot” General

in Council may, by notlﬁcatlon in the Grazette of India,
appomt : *

8. (1) Tn item No. 44 of the Second Schediifs o thé. Indian yu; o 1g0s.
Tamﬂ? Act, 1894, after the figure. and” words “ 5 per cent.”’

the figure and words ¢ or 13, annas per pound Whlchever is

higher > shall be added. :
(2) The amendment made by thlsfsectlon shall have ei’fect

~only up to the 31st day of March, 1933.
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